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newsprint custom free under O.G.L. consequent upon this 
newsprint manufactured in India is gathering dust in the Mills.

I demand that protection should be given to the Indian 
Newsprint Manufacturers as recommended by the Kelkar 
Committee.

[English)

(ii) Need to exempt Kerala State from the purview 
of Coastal Zone Regulations

SHRI PC. CHACKO (Mukundapuram): The Coastal Zone 
Regulations being implemented by the Ministry of 
Environment is causing great hardship to the States like 
Kerala. Kerala, a coastal State, having 700 kms. of coastal 
line as its border, finds it impossible to comply with the 
restrictions being imposed for construction in the Coastal 
Zone. According to a recent court decision, 500 metres from 
the High tide Zone only is permitted for any construction. 
Kerala coasts are so thickly inhabited by the fishermen 
housing colonies and commercial constructions attached to 
fishing and fisheries industry, the restriction for any 
construction along the coastal line and also on the banks of 
backwaters and rivers will affect the tourism potential of Kerala 
to a great extent. Backwater tourism is considered to be the 
most potential thing of the future for the economy of Kerala. 
Due to present restriction, no construction is possible within 
200 metres from the backwaters.

The Ministry of Environment may formulate appropriate 
policy leaving out coastal States like Kerala from this restriction 
and regulating the constructions keeping in mind problems 
of the States like Kerala instead of mechanically implementing 
the so-called policy which will hamper the economic growth 
of the State.

(iii) Need to sanction more funds out of Central Road 
Funds to Andhra Pradesh

DR. T. SUBBARAMI REDDY (Visakhapatnam): Sir, the 
Ministry of Surface Transport in their letter dated 3.1.1989 to 
the State Governments informed that as per the revised 
resolution of Parliament passed on 13.5.1988, a sum of 
Rs. 202.86 crore is to accrue annually to Andhra Pradesh 
under Central Road Fund. The Ministry of Surface Transport 
had requested the Andhra Pradesh Government to draw up 
a list of works to be included under the programme for a 
period of six years from 1989-90 to 1994-95. The Andhra 
Pradesh Government as per guidelines communicated by 
the Ministry of Surface Transport, forwarded 25 items of work 
to the Government of India for the release of funds under the 
Central Road Fund.

Sir, the Government of India sanctioned only six items 
of work to the tune of Rs. 20.09 crore so far. The Andhra 
Pradesh Government had urged the Central Government to 
release Rs. 80 crore in 1995-96 for repairing the road system 
in our State which has been severely damaged but this

amount has not been released so far. Further the remaining 
19 items of work have not been approved by the Government 
of India so far which shows that the directive of the 
Government of India that Rs. 202.86 crore to be released 
annually to Andhra Pradesh Government under the Central 
Road Fund is not being adhered to. This has created a great 
problem in the State for development of roads. I, therefore, 
urge the Government that they should immediately approve 
the remaining 9 items of works which have been sent to them 
by Andhra Pradesh and also release the amount regularly 
for the development of roads in Andhra Pradesh as per the 
resolution of Parliament.

(iv) Need for Action Plan for regular dredging of the 
silt and sand deposited in the catchment area of 
Durgapur Barrage, West Bengal

SHRI SUNIL KHAN (Durgapur): Sir, in order to save thou
sands of acres of agricultural lands in the districts of Bankura 
and Burdwan in West Bengal and for the development of in
dustry, the Durgapur barrage was conceived over Damodar 
river in the year 1957, with an object to store water in rainy 
season and to distribute water for irrigation in the dry season. 
But since its inception, no action whatsoever has been taken 
to dredge the silt at the catchment area of Damodar river. As 
a result, the holding capacity has gone down to a great ex
tent. In the year 1978, the people who need to live in the 
embankments of Damodar river had witnessed an unprec
edented flood situation. Not only the adduct of the barrage 
collapsed and thousands of acres of agricultural lands were 
submerged but also huge layers of sands were left on the 
agricultural lands and thus, diminishing the fertility of the lands 
perpetually. In the last week of September 1995, villages 
namely Kuldia, Pinguri, Madhavpur, Navpara under Maliara 
Gram Panchayat, Jalanpur under Barjon Gram Panchayat and 
Mana under Pokhannya Gram Panchayat were again sub
merged under flood water leaving tons of sand on the agricul
tural lands afterwards. It is noteworthy to mention here that 
most of the people of these areas are poor agricultural 
labourers ana they simply turned to be out of employments 
for ever as the fertility of the lands is finished for ever. There 
are reports of formations of in-numerous crack zones in and 
around the embankment areas of Patrasayer and Sonamukhi 
Panchayat Samity areas in the district of Bankura. Already 
hundreds of acres of lands have gone down in the Damodar 
river for ever. In order to save the lives, properties and agri
cultural lands of the local people and for the development of 
industry, both in Durgapur and Barjora areas, I demand im
mediate action plan for regular dredging of the silt ana sand 
deposited for years in the catchment areas of Durgapur bar
rage.

(v) Need to te lev ise  program m es th rough  L.P.Ts 
th roughout the day particularly at Martandam, 
Kanyakumari District, Tamil Nadu

SHRI N. DENNIS (Nagercoil): Sir, in several low power 
transmission centres in this country, there is no full time 
transmission programme. It is carried out only for a short


